
99 Written Answers MA 8, 1970 Written Answers 100

VMfWIWf ti  WW ffin fW

10273.  ffWft HVf : Wt f̂cPII

tift ft f**T

() W  13 *rr*, 1979    TT3RmT
qfinfr"  smfm  wwtt  fĵrn: vttot
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(b)  whether it is a fact that large num­
ber of families wore evicted in this, if bo, 
what is the policy of the overnment in 
this regard

(cj whether overnment propose to 
consider such cases for regularising on the 
similar pattern of elhi

(d) if so, details thereof and

(e) if not, reasons thereof’

TOE  MINISTER OF STATE IN 
THE MINISTR OF HOME AFFAIRS 
AN IN THE MINISTR OF LAW, 
JUSTICE AN COMPAN AFFAIRS 
(SHRI 8. . PATIL) : (a) to (c) : The 
Andaman and Nicobar  Administration 
have reported that about 3325 acre* of 
revenue land in five Tahsils, vi., Port 
Blair, Ferrargunj, Rangat,  Mayabunder 
and iglipur in Andaman Islands are 
under unauthot isrd encroachment. Af>out 
735 acres of encroachments pertain to a 
period prior to 1961 and about 250o 
acres pertain to a later period.  In addi­
tion, about 2850 a am of forest land in 
iglipur,  Mayabunder,  Rangat, Fnr- 
r*rgunj and Tushanabad Tahiils are also 
under unauthorised encroachment.

2. Action agatnst those responsible for 
such encroachments is taken by  the 
Andaman and Nicobar  Administration 
under the provisions of the Andaman and 
Nicobar Islands l̂and Revenue and l̂and 
Reforms Regulation, 1966 where revenue 
land is concerned and under the pro­
visions of the Indian Forest Act 1927 if 
forest land is involved. A number of evic­
tions have been carried out by the Ad­
ministration in pursuance of these pro­
visions.

3. A decision has been taken that en­
croachment madr ptior to 1961 may be 
regularised by re-allotment of land and 
the Andaman and Nicobar Administra­
tion are taking necessary action in this 
regard.  There is no proposal to regularise 
the encroachments in Andaman and Nico­
bar Islands on the lines of those regularis­
ed in elhi as the condition in the two 
territories are not comparable.

Uaaatbojrised  Encroachment  by
Weaker Section* in Andaman and 

Nicobar lelanda

10274.   SHRI   MANORANJ  AN 
BHAKTA i Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether overnment is aware of 
about unauthorised  encrochments by 
poor and weaker sections of people in the 
Union Territory of Andaman and Nicobar 
Islands if so, what is the total number 
of such encorachment colonies, Tehsil- 
wi*e and since when

Foreign Colhbonltott proposal* re­
ceived and approved daring 977 and 
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10375- SHRI S.R. RE  s

SHRI  ANANATH 
HAN:

PRA-

Will the Minister of IN USTR be 
pleased to state:

(a) the number of foreign collabora­
tion proposals received by overnment 
during me years 1977 and 1978 and tuuo* 
ber h approvals issued




